
 
 

 
 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
Comp. App. (AT) (Ins) No. 1797 of 2024 

 
IN THE MATTER OF:  

Vishwajeet Jhavar …Appellant(s) 

Versus 
 

Catalyst Trusteeship Ltd & Anr. …Respondent(s) 
Present:  

For Appellant : Mr. Abhijeet Sinha, Sr. Advocate with Dr. Swaroop 
George, Mr. Amir Arsiwala, Advocates. 

For Respondents : Mr. Krishnendu Datta, Sr. Advocate with Mr. Aayush 

Agarwala, Mr. Anuj P. Agarwala, Mr. Yash Dhruva, 
Advocates for R-1. 
Mr. Kunal Kanungo, Ms. Tanushree Sogani, Mr. 

Atishay Jain, Advocates for R-2. 
 

O R D E R 
(Hybrid Mode) 

18.09.2024: Ld. Counsel for the Appellant submits that appellant has 

given a proposal for settlement. Counsel appearing for Respondent No. 1 

submits that they have received the proposal last night only and they 

require four weeks’ time for settlement of the proposal.  

 List this appeal on 17.10.2024. 

 In the meantime, Committee of Creditors in pursuance of the 

impugned order shall not be constituted.  

 

 

 

[Justice Ashok Bhushan] 
Chairperson 

 

 

  
[Barun Mitra] 

Member (Technical) 

  
[Arun Broka] 

Member (Technical) 

sr/nn  
 


